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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI A. M. THOMAS): (a) and (b) The 
information is not readily available. 

WOODEN SLEEPERS FOR INDIAN RAILWAYS 

•313. SHRI PALAT KUNHI KOYA: Will 
the Minister of RAILWAYS be pleased  to  
state: 

(a) the number of wooden sleepers for 
broad and metre gauge required by our 
Railways annually, of high and low grade, 
separately; 

(b) the names of the States which are 
supplying sleepers and the quantities supplied 
by each of them annually; 

(c) the present rates paid by the Railways 
per piece respectively; 

(d) whether any sleepers are pur 
chased from outside India; and if so, 
the price paid therefor; and 

(e), what is the average life of a high grade 
sleeper and a low grade sleeper (creosoted) 
used on railway tracks? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY) : (a). Apparently the 
Honourable Member is referring to the annual 
requirements of durable and non-durable 
wooden sleepers. The latter require 
preservative treatment using creosote. The 
current year's requirement is about 25 lakhs 
broad gauge, 22 lakhs metre gauge and 5 
lakhs narrow gauge wooden sleepers. 

Ob) and (c), A statement is laid on the 
Table of the Sabha. 

(d) Occasionally, due to shortage of 
indigenous sleepers, imports were made and 
the prices paid are given in the statement 
referred to in parts Ob), and (c) above. 

(e) The average life is 18 years for 
durable sleepers and 12 years for nondurable  
sleepers   after treatment. 

  

 



2211        Written Answers        [ 7 MAY 1964 ] to Questions 2212 
 

 
LICENCES FOR SUGAR FACTORIES 

*314. SHRI P. C. MITRA: Will the Minister 
of FOOD AND AGRICULTURE be pleased to 
state: 

(a), the number of persons granted licences 
for opening of sugar factories during the last 
three years and now many of them have so far 
built factories and purchased machineries to 
manufacture sugar; 

(b) the State-wise distribution of licences 
so granted; and 

(c) whether the attention oi Government 
has been drawn to a reported observation of 
the Chief Minister of Mysore State to the 
effect that the Centre is discriminating against 
the South in granting licences for sugar 
factories; if so, what is the reaction of the 
Central Government to this charge  of  
discrimination? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI A. M. THOMAS): (ft) and (b) Three 
licences were granted for establishment of 
sugar factories; these were granted to three co-
operative societies, one each in Maharashtra, 
Mysore and Uttar Pradesh. Of these, one 
factory in Maharashtra has gone into 
production this year, while   the 
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other two have placed orders for   the 
required  machinery. 

(c) The attention of the Government has 
been drawn to the Chief Minister's speech but 
there seems to be no complaint in it of 
discrimination. The Chief Minister is reported 
to have observed that the Southern States as 
well as Maharashtra deserved more 
encourgement for establishment of new sugar 
factories as better cane was grown there. 

 

 


